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Representations from Jndo-Foreign
Chamber of Commerce

1691. SHRI OM PRAKASH TYAGI;
"Wiil the Minister of COMMERCE
AND CIVIL SUPPLIES AND CO-
-OPERATION be pleased to state:

(a) whether representations have
"been received from Indo-Fore.gn
Chamber of Commerce to allow ail
imports and exports from and to
Afghanistan via the land route; and

(b) if so, the steps being taken to
meet this demand?

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND CO-
‘OPERATION (SHRI MOHAN DHA-
RIA): (a) No, Sir.

(b) Does not arise.

CBI cases against officers of State
Bank of Inlia

1692. SHRI K. RAMAMURTHY:
Will the Minister of FINANCE AND
REVENUE AND BANKING  bc
pleased to state:
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(a) how many CBI cases were ini-
tiated against the officers and em-
ployees of State Bank of India dur.ng
the past three years;

(b) for how long they are pending;
and

(c) what action has been taken in
cases which have already been fina-
lised by the CBI?

THE MINISTER OF FINANCE
AND REVENUE AND BANKING
(SHRI H. M. PATEL): (a) Central
Bureau of Investigation has indicated
that it took up for investigation 69
cases involving officers and employees
of State Bank of India during the last
three calendar years, namely, 1974,
1975 and 1976.

(b) Of the 69 cases, only 7 are
pending investigation with the Cen-
tral Bureau of Investigation as on
1-6-1977. Of these 3 cases are pend-
ing for more than one year, 2 between
six months and one year and 2 less
than six months.

(c) In respect of 62 cases finalised,
Central Bureau of Investigation has
already filed charge-sheets m
Courts in 16 cases and in three other
cases Central Bureau of Investigation
is awaiting sanctions from the bank
authorities to launch prosecution. In
one case the bank has terminated the
services of the delinquent employce
and the case was closed. In the
remaining 42 cases, Central Bureau
of Investigation has recommended to
State Bank of India to take depart-
mental action in 41 cases and such
other action deemed necessary in one
case against the employees concerncd.
Inform.ation to the extent possible will
be collected on the action taken by
State Bank of India on the recom-
mendations of the Central Bureau of
Investigation in respect of these 42
cases and will be laid on the Table
of the House.





